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JUSTI CE S .K i»HAON

ORDER(DRAL)

Applicants

Respondents

In this original application, the follouing'

reliefs are claimed:

(a) the respondents may be restrained from
terminating the services of the applicants
as casual labourers .

(b) the respondents may be directed to absorb
the applicants as Group 'D • eirployees on
regular basis in preference to juniors
and outsiders .

(c) to mandate the responcents to follou
the principle of 'last come first go'.

A counter-affidavit has been filed on behalf

of the respondents uherein the material averments
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are these. At present,the termination ofthe services

of the applicants, is not in contemplation. The

applicants will be considered for regularisation on

merits and in accordance uith lau if and when their

turn comes . In vieu of this statement in the counter—

^ affidavit i-<v-Uie_ nothing survives in
this application. ^Iiccordingly, it is dismissed.
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